IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDER ABAD
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1K .Ramu

2. K.Ramakrishna Furthy
3. '
4.
5.
6.
-.%e R.3atyanarayana

R.5rinu
P.Simhachalam
Kalla Sankar Rao

I.Parsuram

8. G.Goureeshuar Rao
9. K.Akkayya
10.M.Jagan Mohan Rao
11.8.Anand Kumar
12.,K.Hari
13.5.5reenu
“14,D.5rivinasa Rao
15.Kgishna Jana
16.N.Srinivasa Rao
17.N.padduraju
18.5.Laxman Rao
19.B.Rajesh

20 .B .Ramesh
21.5.K.Yashanu
22.M.5reenu
23.5.K.Rahemtulla

24 ,P.Ramakr ishna
25.Y.Prasad

Z26.5.Umamaeshwar Rao
IR
sh %

And

:_2nd_August, 1986,

| 27.0.5anyasi Rao

28.P.Surya Rao
29,M.Srinivasa Rao
30.,Ch.5rinivasa Rao
31.V.Rama Rao
32.5.K.Khadar
33.Y.S5eetharam
34,R.Srinivasa Rac
35.K.Appa Rag
36.5.Appala Raju
37.5.K.Khader
3B.5.Appalaswamy
39.K.Gangulu

40 .B.Nageshwar Hao
41.4.¥.Krishna Rao
42 .,Khader Appala Paidi
43 ,0.5rinivasa Rao
44.0.5%5anthosh Kumar
45.8,.8rinivasa Rao

eees Applicants

1.Divisional Railway Manager (P),
S.t .Railuay, 4altair, Visakhapatnam

District-530 001,

. eees Respondenti

“Counsel for the Applicants : Shri B.Ragunatha Raao

Counsel for the Respondent Shri C.V.Malla Reddy|,SC for Rlys
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(0ral Orders per Hon'ble Shri M.G .Chaudhari,
Vice=Chairman).,

A large number of applicants for recrultment

- 2 - ¥
CORAM : ;
THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI : VICE-CHAIRMIAN
THE HON'SLE SHRI H.RAJENORA FRASAD : MEMBER (A)

asg

WW (A %P’P/W«Q/ M

Casual Labourers for a period of 119 days LnuiiadfoquD

allege that the ilist of 80 ssclected candidates as pr

is illegal as they believe that most of the candidate

were dis-fjualified at the physical test and although

cants had qualified thereaﬁ: they have been denied th

This is a mere wague grievance made, There is nothin

as to which particular candidates among the selected

+5-90
gpared
skelected
tlhe appli-

g selection.
g stated

gandidates

Fea'al Vr'L\A;f/E’V
were dis-gualified at the Medical Test or the basis ﬁarnsuch

P
asllegations being made, Alligations are also made in

terms that camndidates sandidetes R uwere not selected

Sub-Division and sons of Railway emplayéesihave not b

preference.

the non-sek ction but that does not reveal any grieva

can be legally entertained, The proper course for th

general
"rom AT aku

ben given

This grievance caﬂﬂb&"—e*—rt“fs—tarrtﬁd—nﬂ%tb%

nce which

applicants was to file proper representaticn to the %uthcrity

concernsd viz., Divisional Railuay‘ﬂanager {P), S.E.R
Waltair, Visakhspatnam, pointing cut the alleged irrg

in the selection, However, instead:of representing t

allway, .
gularities

heir cases,

the applicants merely sent telegrams to the Railuay General

Manager, Uisakhapatnam, and rushed to the Tribunalto

ot

file
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i -7 0 0.A. that tiey ha Vg
L g.A. The gtatement 1D para 7 of the ﬁ g
ALANNN
&g availed of all the remedies ig not guite e .
5
fhe Res

i 1 for
ghri C.V.Malla Reddy, standing counse ‘ﬁ
o :
it is Ak oped to
I}
I
Iy
. I d
the applicants tp file 8 repreaentatlon to the cun?erne
i .
th that submissiof. iHence pith

pondents uhe appears on notice submits that

authority. Ue aRAXA agree wi

leave to applicants, to file a represantjjiijkfot
art el

) ioff that fthe
I

o advised and uith the sxplehets
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authority, if s
Il‘l I

concerned authority will look into the‘grieuanq%ﬁ of the

I

i commynicate

applicants and dispose of the representation anf
Iy

ll" .
cants as expjdEtiou.ly as

the decision thera on to the appli
I

possible, after the representation is received

3. The 0.A, is disposed-of. No order asy
I
|
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(H.RAJENDRA _PRASAD) (M. G.CHAUDHARI
Member (A) Vicanﬁﬁairma

. Dated: 2nd Aucust, 1996.
Dictated in the Upen Court,
I

!he appropriate
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Divisional Railway Manager (P)

copy to Mr., B.Raghunatha Rao, advocate, CA's

copy to Mr. C.V,Malla Ready, SC for Rlys, CA’

copy to Library, CAT.Hyd.
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I COURT
TYPED BY .. CHECKED BY

COMPARELD- BY : APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HY DERABAD BENCH AT HYLERABAD

/

'THE HON'BLE MR,JUSTICE M.G.CHAUDHARI

VICE-CHAI RMAN
AND

THE HON'BLE MR.H,RAJENDRA DPRASAD:M(A)

Dated: )— -8 -1996 _

,

OEBPK/ JUDGMENT

M.A./R.A/C_.A.No.
in
0.A.No. 525/96 . c\g“_ c.‘()

TaA.NO. i (I'ano f) ]

-

Admitted and Interim Direciions

lssued.

Allowed.

Disposed of with directions

Dismissed

Dismissed as withdrawn
bisrnissed for Befault.
Ordered/Re jected.

‘NO order as to costs.
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